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INCIDENT OF CASTE VIOLENCE IN KOLAR DISTRICT
KARNATAKA ON 11TH MARCH, 2000
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SHRI H. HANUMANTHAPPA (Karnataka): Mr. Vice-Chairman,
Sir, I rise with pain, sorrow and anguish to say that the statement made by the
Minister has revealed nothing. The point is whether it is the Central
Government or the State Government, most of the facts have been concealed.
Although this is an isolated incident, a statement has come before the House.
The Press reports are there. There was tension in the area for the last three
years. In 1997, there was an agitation when at the instance of the upper castes
a procession by dalits was stopped by the police. And this is from where
these incidents started. There is a history behind this incident. On the 9th
there was an altercation, on the 10th there was a murder and on 11th these
killings took place, what was the police or the administration doing during all
these days? There are circulars by the Government of India that the sensitive
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areas should be identified, special protection force should be sent there and they
should be monitored. But, I have seen none of these things for the last three years
where this incident has taken place. There are reports that the police force was
withdrawn just an hour or two before. What is the truth about it? The
Government should come forward. Even on the basis of the Press reports and on
the basis of the report of the State Government, the Central Government could
have got certain information from the State Government as to what is the truth.
The Press reports have given something else, the report of the State Government
gives something else and the Central Government endorses it. The last sentence is
very surprising which says that the situation is currently reported to be tense but
under control. All the 30 Scheduled Caste families have gone out of the village.
Here is a photograph. There were 24 housed and out of which two were burnt. All
the families have left the village. How can you accept that die situation is under
control? Naturally, when every family has fled the village, then the situation must
be under control. But, what is the truth? Why has this happened?

You have to go back. Sir, in Belchi, Karmachedu, Kambheru or even
Kambalapalli, this is going to happen again. These incidents are going to be
repeated. I, certainly, to some extent, endorse what Mr. Gandhi Azad has said.
But, here, the conflict is because of the education. Sir, now-a-days, dalits are
educated. They know their rights. When they assert their rights, the vested interests
are not prepared to tolerate. On the one side there is illiteracy and toleration of the
atrocities; and, on the other, there is assertiveness by the dalits. They know their
rights. They are educated. They are unemployed because their opportunities have
been seized by others, closed by various distortions in the reservation policy,
privatisation, multinationals coming into the country and blocking their entry into
the super-speciality courses. As a result, they are not allowed to go into the
services. There are no jobs. Agricultural lands have already been taken over.
Because of these, they can neither be agricultural labourers nor beggars. So, this is
going to happen. Here, the responsibility of the Government comes in. There are
Government circulars showing how to deal with the situation in such cases. But
nobody looks into those ...(Interruptions)... Sir, this may be my last speech. So,
I may be given some more time.

AN HON. MEMBER: Is he seeking clarification or is he delivering a
speech?
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SHRI H. HANUMANTHAPPA: I do not want to take lessons from
you after being in this House for eighteen years. If you have no patience to
listen, it shows your attitude. I am sorry. There is the Protection of Civil
Rights Act. It has lacunae. There is the Prevention of Atrocities Act. It has
lacunae. Time and again, it has been brought to the notice of the Government
and amendments have been proposed, but the Government has not moved in
that direction. I am not one who belives that these things can be controlled or
contained only by the provisions of the PCR Act and the Prevention of
Atrocities Act. Why is the tension created? An attitudinal change has to
come. While supporting the Constitutional Amendment Bill, I had said that
instead of sympathy, apathy is developing. Sir, day-by-day, we see how the
question of reservatons is being treated; it is coming up in various judgements
of the Supreme Court. There is tension in the S.C and S.T. society, which
expected some benefits out of the reservation policy, but the vested interests
are blocking it under one pretext or the other. As a result, tension is being
created. Here, again, the Government cannot escape from its responsibility. It
is not merely a law and order problem of the States. Whenever such a
situation arises, the Central Government washes-off its hands by saying that it
is a law and order problem; hence, the State Government should manage.
But, over and above, the Centre is responsible. Today, we are discussing the
Bodo violence; we are discussing the naxalite violence; and we are discussing
the PWG violence. You have not left them, saying that it is a law and order
problem of the States. The Central Government is intervening and taking it
up as a problem. Who are these naxalities? Many of them are educated,
unemployed Scheduled Caste youth. My district is bordering Andhra. I know
our Scheduled Caste educated, unemployed, youth have been dragged into
this movement. So, we should go into the genesis of the problem. Therefore,
I request the Government of India to take this subject in its hands. This is
your subject. Earlier, we wanted that the Prime Minister should handle the
subject. A Committee had been constituted, under the Chairmanship of the
Prime Minister. In the whole of fifty years, only one meeting of that
Committee was held. Similarly, the State Committees have not met at all,
under the respective Chief Minister. We wanted that the subject should be
under the Home Ministry, which will have a liaison with the State Governments,
so that better protection would be given and better welfare measures would
be taken up.
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But, we were told that it depends upon the person who manages the
department. Yes. Now, the Social Welfare and Empowerment Department is
being neglected and finally it has been handed over to a person who is
interested in animal welfare rather than human welfare.(Interruptions)

THE VICE-CHAIRMAN (SHRI SANATAN BISI): No, no. That is

not... (Interruptions)

SHRI H. HANUMANTHAPPA: I am sorry, this is the agony. These
are the results of this agony, that is why these aberrations have come in. I
would request the hon. Home Minister to take note of this. Please don't
consider this issue as a law and order situation of the State only. It is a
burning volcano. Crores and crores, lakhs and lakhs of youths who are
educated, but unemployed, are being dragged into these anti-social activities.
Here, coming to this particular incident, there should have been certain
precautions. There is a lacuna. I think the Government of the day including
the Chief Minister, the Home Minister had visited there and have ordered a
judicial inquiry. Of course, somebody may be asking for a CBI inquiry.
Everybody knows, the Government of India on its own cannot send a CBI
team. The request has to come from the State Government, if at all they want
a CBI inquiry. But, the State Government has already ordered for a judicial
inquiry. They have requested the Chief Justice of Karnataka to spare either a
sitting judge, or, a retired judge to inquire into it. They are given
compensation. So, at least there was an arrangement. The families fled two
years ago, after the last incident. His own brother - Sriramappa's brother -was
killed last year. There was tension in the area. It is sensitive pocket but has
not been taken proper care of. So, more than the action, a human approach is
required. For three years, efforts had not been made to bring them to the
consultation table to console them and create an atmosphere so that
everybody could live together. How many families can flee? Even in the next
village where is the guarantee that they will be safe? Can you throw these 25
per cent people into the Arabian Sea? No. The responsibility lies upon the
bigger section of the society, the Hindu society. The nation belongs to them
equally. You have to extend a helping to the weaker sections. So, I call upon
the Home Minister please don't brush it aside it as a law and order problem of
the State Government. Interests of the Scheduled Castes and the Scheduled
Tribes is the responsibility of the Government of India. You amend the Act.
You enforce a monitoring system. You call a Chief Ministers' meeting on this
subject. Have a dialogue. See how far they have
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effectively implemented it at the State level. 1 only hope the Home Minister will
come out with an assurance that he will take certain steps so that there won't be
any repetition of such incidents in future.

THE VICE-CHAIRMAN (SHRI SANATAN BISI): So, I will take the
sense of the House. There are fourteen more persons who want to seek
clarifications. Should we continue?

SOME HON. MEMBERS: Yes, Sir.

DR. Y. RADHAKRISHNA MURTY (Andhra Pradesh): Sir, the crime
of 11th March in Kolar district is the most ghastly and inhuman incident and
deserves condemnation by one and all, irrespective of which Government is in
power in the State. It is indeed a matter of satisfaction that the State Government
has ordered a judicial inquiry and has declared ex gratia to the kin of the
deceased. Sir, I have got one question. We have ordered a number of judicial
inquiries in various States. I am coming to that. Has the Central Government any
apparatus by which it has been collecting all these inquiry reports and then
formulating some sort of policy in order to prevent such atrocities?

Sir, though it is a State Subject, yet we are discussing it in
Parliament because it is an atrocity committed on the Scheduled Castes. As the
hon. Member, Shri Hanumanthappa had pointed out, there is a caste-tension, a
caste-rivalry which is going on for some time. It is a well known fact, and the
Press also gives that fact. The first murder took place at 1930 hours, and the carnage
had taken place at 2100 hours. Sir, nearly two hours' difference is there during
which period the State police machinery - I do not know how far the police
station is away from this particular place -should have taken some preventive
measures, and this carnage could have been averted. Now, I would like to know
whether there is a failure on the part of the State police machinery. In many a case,
we find that the State police machinery - in most of the States, including my
own State - are biased towards the upper castes and are against the Scheduled
Castes. I would like to know whether a similar thing applies in this case also.
This is not an isolated incident. We are reminded of Keelavenmani in Tamil Nadu;
we are reminded of so many atrocities in Bihar; we are reminded of Karanchedu and
Guntur in my own State, and so many other places. These village names have
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become household names. Various inquiries - judicial inquiries, magisterial
inquiries, administrative inquiries - were made. I would like to know : What
is the result of all these inquiries? Is there really a follow-up of these
inquiries? My second question. Sir, is whether we should not take into
account our hon. President's remarks which he made on the evening of 25th
January, when he said. "We are becoming more and more impatient of
affirmative action that we had taken." It is a very poignant statement that he
had given. I think everyone of us should bear in mind, as Shri
Hanumanthappa has pointed out, that this question of affirmative action,
which we are having, is sometimes provoking the upper caste people to take
revenge against the Scheduled Castes and the Scheduled Tribes. The other
question that 1 would like to put is, whether the Ministry of Home Affairs is
aware of all these incidents, and whether they had collected facts about all
these incidents and advised the State Governments accordingly. The more
important thing. Sir, is that the State apparatus has miserably failed in
protecting the rights of the Scheduled Castes. The apparatus of all the State
Governments has been failing to assume the rights of the Scheduled Castes --
the economic rights, the social rights and the political rights. Sir, this is a
common thing in all the States. I am not talking of Karnataka only. All the
States have a number of reports on this point. Time and again we have been
pointing out, we are crying from rooftops, crying hoarse that land distribution
is a central point for the uplift of the rural poor, especially of the Scheduled
Castes in our country. But we are dubbed as following the 16th century
philosophy. We all are now seeing as to how the 21st century philosophy is
giving adverse results, which we do not like. Secondly, Sir, there are Acts and
there are rules which have been framed with regard to the minimum wages in
the agricultural sector, in the rural areas; but to my knowledge in no village, in
no place, the minimum wages are guaranteed for the Scheduled Castes and
agricultural labourers. I would like to know : whether the Central Government
and the State Government are sensitive to this particular issue of guaranteeing
the minimum wages to these agricultural labourers. Sir, I would like to seek one
more clarification. We have been asking for a long time a comprehensive
legislation for the agricultural labour. I would like to know whether the
Government at the Centre is prepared or is thinking of bringing out such a
legislation which can give some sort of succour to the Scheduled Castes, the
rural poor in our country.
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SHRI EDUARDO FALEIRO (Goa): Sir, I am on a point of order. It
is a clarification I want to seek. Apart from the clarifications on the

Statement of the hon. Home Minister, will any other business be taken up
today?

THE VICE-CHAIRMAN (SHRI SANATAN BISI): After this, I
will take the sense of the House.
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HAHTT &l STet Y | HBIGH, 119 Sf I[d § 8X, AB STAT¢ 9 &, b 99
fad Ut pIs HrAarE! TEf B TN IIfF 98 FH™ 9918 T Ahd | F HAT S
J go T I1Edl § % 3R 39 UHR & WaR &5 9XEGR & I 37 & of 98
5 91 BT SA9R el 87 FT 98 T A DI AT BT SAOIR
YA & b I8! RIS BN | Heley, fA8R, 987 29T 3R SR U< &I 39
UBR DI TSN BT ST Ugel Wl $9 Fe H gl 8, olfhd dbicd 4 afordl
TR YRI
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SHRI M. VENKAIAH NAIDU (Karnataka): Mr. Vice-Chairman, Sir,
what has happened in Kambalapalli village in Karnataka, I am really ashamed of it.
It is not a simple local law and order problem. It is not an isolated incident.
Tension has been brewing in that area for the last two or three years. In 1997, five
people were killed. In 1998, five people were killed in the Chinthamani taluk. This
village comes under Chinthamani taluk which is bordering die State of Andhra
Pradesh. As Shri Hanumanthappa has said, this has got a larger perspective; the
growing assertion and consciousness among the weaker sections on the one side;
and, on die other die inability of die other people to understand and digest this
assertion. Sir, if you see here, these people, Dalits, who met die Chief Minister on

his arrival in die village, said, "Others will get angry if we wear shoes, trousers and
shirts."
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Even after 50 years, this is the situation! Even if it is the feeling—
whether it is true or not—really, one should think about it very seriously.
The entire country and the society should think about it. There is need for
social awareness on this count.

Secondly, here the village Dalit Sriramappa, who has been killed,
contested the Sarpanch election. The others thought, "This fellow could
come to this level and contest the election in the village!". This is another
provocation for that. The third thing is the local incident. My point is, I do
not want to give it any political colour. I do not think any politics is involved.
It may be local panchayat politics. But the fact of the matter is, the Home
Minister's statement as it was given to the House, is totally a report, a simple
report, given by the Government of Karnataka. I am sorry to say that this
report is not at all a comprehensive report and this is not giving the true picture
of what exactly has happened, what the background is and what action the
local administration there has taken. I have the information that the police who
was in the village after the Friday's incident was withdrawn from the village
just one hour before this incident. What is the reason? How can anybody give
an explanation? There were incidents earlier; there was tension earlier; there
were caste clashes going on. We are not here to blame a particular
community, this community or that community. We have our sympathy for
the Dalits. But, at the same time, it is the duty of a civilised government, duty
of the administration, duty of the police, to give the needed protection,
particularly, in view of the growing tension between the communities there
and the past incidents also. But, we do not know why the police was
withdrawn.

One more astonishing thing is that the mob which set fire to the
houses stopped the fire-fighting force personnel from entering the village for
more than half an hour, resulting in the death of two more persons. They
could have been saved. I am not quoting from anything. This is a newspaper
report which appeared in the Deccan Herald and the Indian Express. And my
own party people who had gone there as a fact-finding team, had also come
to the conclusion that it was callousness on the part of the administration
there locally which had resulted in this ghastly incident. Otherwise, it would
not have happened. As I told you, it is not an isolated incident. Other
Members also said there were earlier instances. Krishna Reddy was
murdered. We condemn the murder. Action has to be taken against those
people. But what is it that the administration has done in view

303



RAJYA SABHA [ 15 March, 2000]

of the sensitivity of the situation? There is no explanation from the
Government. I cannot expect the Home Minister to answer on behalf of the
State Government. I do not want him to get involved in this controversy also.

As a Member of this House representing Karnataka, as a person
representing a political party, I want to share my anguish on the callous
manner in which the entire thing has been dealt with. I do not want to go into
other incidents now and take the time of the House. But the entire approach
of the administration there was totally callous. There was a total failure on
the part of the administration. So, 1 feel that simply ordering a judicial
inquiry now will not help. Judicial inquiry, we all know about. Unless people
go to the judicial authorities and file affidavits and then are able to produce
evidence, nothing will happen. Therefore, I suggest, instead of that, there
should be an investigating agency to find out, firstly, the persons who are
responsible; secondly, the circumstances that have led to the incident; and,
thirdly, the failure of the local administration. All these things should come
out. Then only will it act as a warning to the other people. It will also stop
further escalation of tension in other areas. That being the case, I demand that
there should be a Central Bureau of Investigation inquiry. I know that the
Centre cannot do it without the acceptance of the State Government. But 1
appeal to the State Government, in their own interest, in the interest of the
State, that they should also come forward to hand over this case to the CBIL.
The Dalit organisations in the entire district have observed a bandh' in
Chintamani district. They also want to have a CBI inquiry into the incident. I
request the Home Minister to communicate to the Karnataka Government the
wish of the House. I believe that the entire House agrees with the suggestion.
Cutting across party lines, we should really go tough on this matter so that it
acts as a deterrent for the future.

Then, I request the Home Minister to find out from the State
Government what their rehabilitation plan is. The entire community has left
the village. The entire community has left the village now. Peace is there now
because people are not there in the village. What is their rehabilitation plan?
How are you going to rehabilitate them? This also should be made known. I
think, the Central Government, as suggested by Hanumanthappaji, and also
the State Government from time to time, under the chairmanship of the Prime
Minister or the Home Minister or the Chief Minister should have quarterly
meetings to review this aspect of atrocities committed against the weaker
sections and women. These are all vulnerable sections in our society.
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That being the case and this issue being discussed every time, something concrete has
to be done in this regard. Thank you.

i} WeiteT W : SUMWIee Heled, H 3udl 9N § fF ou g
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DI &1 g {6 BR A PIg I18% 7 el 3R 7SR B STATHR S| AR STl
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g | b St A Ol grer gechl 8, < 981 89 o €91 4 HaE <d © 3R o
HRATT | IRT STaH Tsdl g dl 99 99 a1 7igg < &1 Maegadhdl &
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R BHAT 81 AT | YR ATl =1 T Bl U] DI DI DI | SHD foIg ATST-
TSl AT I$T | §9 "1 $ g gferd & RfFue & S 9 39 10 9 I3
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TTRAT A e BT ATGeIHl § | J81 IR J31 T 8- H d18% 4§ dlee o)
§T B D T AT A T D! H a1 A8l § | g | 1 8 U
el gl | gETs d1e H $8 AN e I 3R J1ETETs d1dd $I G718 4 glee
ST AT AT BR < e 7 TS Bl 18R 8| ST [T 1T 3R QRT 8- STedl
e a1 | 39 ARE @1 gl # S P forg s FEiv fey ok € 1 S|
gl SRR A & Foly ST 97 3 o1 et A sfier AT
o7 193 I RE IS & b AR &1 RUIC H 1e7a1g. ATe] Pl STelr &b aR o
Qe T T T8I IWT AT | 3 RS BH S (AW UR | BIGR AN T8 96
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HANG T AT IHBT RO I B3Nl | B9 99 AWy UR IHIREAT I RIT AT
e & 39 W AT B MaeIHhar g |
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SMRIT # , § U &1 TG | Ifery & IR & 31 Ha1 = o gfers Tt areeit
TR Y R BRATS A8l BT IR ST THI IR BIRATS el sldl df U1 g1y
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STl Bl 3l-31l grg H U HeAl uel | Ud e Sl AU § 98 39
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7aeT BIeaR Al TAR 1% & IR HIE I B JAT I I F ThS 8
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B @ IMITIHAT 2 | 98 o9 el &1 I8! § | 9 S99 991 8r? gaferg #
3mexofiy 8 #31 S & I8 Yo @redl § 6 o1 o 39 IR § oo Ao
I Il & A1 gfers @ TR ¥ e I 9 FaER B IR Ia TIRG |
AN T et TR el | SR Ul $ avT 3179 R+ dTel 81 A 39 fawy
R 3T S DI SIFHRI < | g=IaTg |

SHRI T.N. CHATURVEDI (Uttar Pradesh) : Sir, we are discussing
a very tragic and ghastly incident. It becomes all the more shameful for each
and every one of us that such incidents go on occuring again and again,
despite the discussions that we have had many a time. I would like to first
mention that I agree with the broad exposition, the broad approach and the
thrust that Shri Hanumanthappa had given to this problem in general, in order
to have a satisfactory and an enduring solution. There are a number of things,
but, particularly, monitoring and better coordination between the various
Ministries at the Centre and the State Governments is certainly called for. I
would not like to go into this aspect any more, except mentioning that, at one
point of time, certainly, the Ministry of Home Affairs was responsible for
looking after the Scheduled Castes and the Scheduled Tribes.

Sir, I would like to confine myself to just one or two clarifications.
Firstly, it is true that the Home Minister's statement is, ~ as it is natural in our
Constitutional set up - based on the information supplied by the State
Governments. But, still, a little bit more of scrutiny of the information and a
little more careful questioning of this information is certainly called for. In
Para 3 it is mentioned that, 'The immediate provocation for the murder of
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Krishna Reddy is reported to be a verba! altercation between the Reddys and die
Scheduled Castes on March 9 on some trivial issue. Now, that trivial issue has
come out in die Press. It was mentioned by Shri Hanwmanthappa and Shri
Venkaiah Naidu that there had been some tension due to local politics, local
elections and, much more man that, because of property disputes and assertion
of their rights by the local people. This incident took place on 9th March. I don't
understand why this incident was treated as a trivial issue, in spite of the fact that
me area has had a history of tensions for die last 2 -3 years. It was mentioned by
two of our distinguished colleagues also. Is it not a callous abdication of
responsibility on die part of die local administration and local authorities? In die
background of what happend earlier, why was no preventive step taken, after die
incident took place on die 9th March? On the 10th of March, the murder of Shri
Krishna Reddy took place. It is rather surprising that the next para, that is, para no.
4 says,' The State Police have arrested IS persons in connection with die violence
so far. Additional Police force has also been stationed at die village as well as die
Special Divisional Headquarters..." When was mis Special Police Force
deployed? Was it not necessary to implement it from the 9th or 10th March itself
when die murder had taken place? At least, die ghastly incident that took place
on die 11th of March could have been prevented. Who is responsible for this
kind of an indifference? It is said that prohibitory orders have been enforced at
Chintamani and Kambalapalli areas since 13th March. And it took another two days
for die curfew orders to be issued. On die 11th of March, die ghastly incident" took
place, and then, this order came. Why did it come so late? That results in what Mr.
Hanumanthappa and Mr. Venkaiah Naidu had said, "die entire inhabitants belonging
to die Scheduled Castes and die Scheduled Tribes left and migrated from that
particular area and from that particular village."

Now, this shows the continuing callousness, die complete
indifference, Of the local authorities and the administration, and the complete
non-appreciation of not only die local situation, the immediate situation that
was available at that point of time, but also the gravity of the atrocities
against die Scheduled Castes and the Scheduled Tribes in general. The Chief
Minister has certainly done well by ordering a judicial inquiry. I don't want to
go into die issue of a CBI inquiry, etc. He has certainly done well. He has
also announced a compensation of Rs.]l lakh each to the victims. But it has to
be ensured that it reaches the affected people. As has already
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been pointed out by my colleagues, something ought to be done to bring these
people back and to ensure mat they are able to live in this area with a sense of
security. It will be possible, as has been mentioned by Shri Hanumanthappa,
Shri Azad and Shri Venkaiah Naidu, only through land reforms and by ensuring
mat their rights, as equal citizens, are protected adequately and effectively.
Thank you.

it QR gAY (A2 USR) : SUQHIIE FEIGd, FACH b DIAR
7ol # <1 <1 ATl & drg | &1 SfR ufifEn &) gead afed gs 8, st
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23R S gHIfad AT €, I JIadid B [hdl Aol R Ugd 9 & | T8
43 W ISP Y V8§ | 999 G S U g &, SAB! § gdie Bl

TR |

"The hon. Chief Minister of Karnataka has announced
immediate institution of judicial inquiry into the incident.
Grant of compensation of Rs. 1 lakh to the family of each
of the deceased persons, job to the family of the deceased
rehabilitation of their houses, if required, at an alternate
place and necessary financial assistance to rehabilitate the
families and stringent action against the accused, whoever
perpetrated these henious crimes. The police have already
nabbed 15 persons, responsible for the carnage on the
Scheduled Caste people."
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310



[ 15 March, 2000] RAJYA SABHA
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THE VICE-CHAIRMAN (SHRI T.N. CHATURVEDI): I would
like to make a request to the hon. Members. There are seven more names
with me. Some general issues have already been touched by Shri
Hanumanthappa, Shri Naidu and Shri Azad. I would request the hon.
Members to confine themselves to this particular incident. We will have some
other occasion to discuss this issue in general. It would be better if all of you
kindly confine yourselves to specific clarifications about this incident. This
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will enable the Home Minister to respond in detail and in a constructive
manner.

SHRI BRATIN SENGUPTA (West Bengal): I would like to draw the
attention of the hon. Home Minister to one feet Shri Hanumanthappa, in the
beginning of his speech, alleged mat the statement did not reveal everything. I
would request the hon. Minister to clarify this point.

Sir, I fully agree with die fact that basically, socio-economic factor is the
most #mportant factor behind this kind of violence that has been going on in our
country since Independence. I would like to know whether, apart from social-
economic factors behind this kind of incidents, the responsibility also lies with an
aggressive and offensive campaign made by certain organizations from time
to time. Thank you.

SHRI H.K. JAVARE GOWDA (Karnataka): Sir, after hearing about this
ghastly incident and after reading die newspapers and after gathering the information
personally, I feel pity for the Dalits and for Mr. Krishna Reddy, who died. Sir, this
health of the society is more responsible for these types of incidents that are taking
place in every nook and corner of die country. I would like to know whether any
complaint had been lodged by any party after die verbal altercation on 9.3.2000.
What is the complaint that has been lodged after die killing of Mr. Krishna Reddy?
Who is me accused? What is die complaint which was lodged by die victim's
party on 13.3.2000? In die statement it is mentioned that it was a caste
violence between Reddy community and Dalits. I have been told that yesterday
16 persons had been produced before die Sessions Court, Kolar where one of the
accused was a Muslim His name is Mahaboob. As rightly pointed out by my
senior colleague, die Home Minister has read out whatever information was
furnished by the State Government I am trying to impress upon myself whether
caste meter was die rootcause or ego or ignorance or arrogance from either side
was die rootcause.

Unless we know mis particular tiling, merely saying so many other
tilings is not gong to solve die problem. Why I am saying all tins is because I am
told that itis a poor village, and die people there are living in unhygienic
conditions. They have no support from either side. Even that person, Krishna
Reddy, was a water man; he was getting a salary of Rs.200 and was owning one
acre of land. That is not die issue. The core issue, according to me, is, we have to
see what went wrong, what the reality in it was. Unless, we
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know these things, we cannot prevent such incidents in future. Therefore, I would
urge upon the Minister that it is a fit case to appoint a House committee to
look into the socio-conditions of the entire country and to study the minds of the
people towards each other's communities. That may solve die problem.

Thank you.

SHRI SWARAJ KAUSHAL (Haryana): Mr. Vice-Chairman, Sir, die
statement is silent as to who would conduct mis judicial inquiry. Will it be a
High Court judge? It is a welcome step in case it will be a High Court judge. But
die Government should go into facts which are far more deeper. It is not that the
case should be investigated in isolation; it should be seen in totality as to how such
incidents take place. And, there is a need to examine a few legislations connected
with these issues. As Shri Hanumanthappa very rightly pointed out, legislations
like the PCR Act, in spite of having very stringent provisions like offences are
cognisable, offences are non-compundable, offences are non-bailable and even
probation is not allowed, yet, such legislations are not able to resolve the
issues; such legislations are not able to prevent such occurrences. While die
terms of reference are formulated, I would request die hon. Home Minister to
please take h up with the hon. Chief Minister of Karnataka that die terms of
reference should include as to why such incidents take place, and see whether our
legislations are sufficient enough to take care of such matters in future. And, if
need be, for that purpose, we should even institute a judicial inquiry by a Supreme
Court judge so mat such incidents do not recur in future.

PROF. M. SANKARALINGAM (Tamil Nadu): Sir, it is an
unfortunate and a cruel act where sue persons including two women were burnt
alive on 11th March. This cruel act was done to retaliate die murder of one person
who happened to belong to a particular community. On 11th March, around 7.30
p-m., one person named Krishna Reddy was killed by a group of persons
belonging to die Scheduled Caste community, and immediately, at 9.30 p.m.,
retaliation took place in die form of burning of houses which resulted in
merciless killing of sue persons, including two women. It has been mentioned in
die statement mat mere had been a verbal altercation between these two groups on
9th March. Now, I would like to know what die law and order maintaining
authority did in these two days, that is, between 9thi and 11th March. Did they take
any measures to prevent such
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activities? The first incident had taken place on 9th March, and the second
dastardly act took place on 11th March. It has to be inquired into as to what
the law and order maintaining authority did in these two days so that we will
be able to prevent recurrences of such incidents in future. The institution of a
judicial inquiry is a welcome step of the Chief Minister.

Only those who file an affidavit and come to the court can be
examined and the Judicial officer who is appointed as a High Court Judge or
a Supreme Court Judge cannot suo motu go and enquire into the matter. So, a
CBI enquiry or any other such Central enquiry has to be initiated. I want to
know from the Home Minister as to what action will be taken in this
direction to avert such kind of incidents in future. We have to take a long-
term policy of making the Indian community a casteless society. For that, a
package or a special scheme has to be evolved, in consultation with all the
groups in this House and outside. I want to know from the hon. Home
Minister as to what action is going to be taken in this direction.-

THE VICE-CHAIRMAN (SHRI T. N. CHATURVEDI): Shri
Sharief-Ud-Din Shariq.

3 TG-IG-d T (SF IR FER) : W, U8 dl g9
RIerd &, ART9H T8l 781 AT AT 8 | ...(FGET)

THE VICE-CHAIRMAN (SHRI T. N. CHATURVEDI): I
apologise.

3} TG-S NG : TG ATE H, IGH Plg AD T8I 6 |

THE VICE-CHAIRMAN(SHRI T. N. CHATURVEDI):: Once
more [ apologise to Shri Sharief-Ud-Din Shariq.

st TE -STING : A, FAICP S 39 JFBAFAD AT TR
AT 9 T P A T8 WY, BH &1 I8 [l @ e, el @y &,
fpell T IR BT ded L B, I ST BT el 7, MR FEgeatad
BT Peel & | BR fEgaril &l I8 e & b I8 g7 garT iR R@18 | o
BEAS]

* Transliteration of the Speech in Persian Script is available in the Hindi
version of the Debate.
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PR YD WTel IT Il 3 ST &, H 31T Fa W TOIRRI S IHD! T PRIS
BT 4 AT AR ST 1T G Tt Favdll & o AT BT GF B4 AT
&, &g &1 B A1 &, <A BT BI9 A1 8, FTEI0 ST B A8 | G Ol G 8,
I8 TR A 2 | I8 [T W I Pl 78] HARI, I8/ SHRI a1 DI
AR, TARI IRTHA B AR, TART SAIIT BT AR, TN IRIATD, AIAR
R Rl 1 S R, 99 AR d1elid bl AR STl 1519 1 SRgd BT
BT, BH 9a (bl W B I8 Al MY &, DI 71, JHAAT A1 A7 fag
HRT, BRSO R, JUR SITRT BT 6T AT BIST ST BT ART1 39 Aee o 8GR
ST9 Ih B9 99 AN & T81 S AR et & TexTsIl A 39 BIfdel THRG
39 b RIATh GREH® 8 S 79 Tb g Aol B Bl b AT B
arell T B 150 Al Yor, &9 d1aT 6T 1 10 |1t H el § <9, 99 Bl
ATClHl TT PR il <Ifh 50 el &b a1a 1 HEl PR gl | AR A
AT fTaT T 50 |TeT 9 311 RET 2, I g1 e b |1 Jad © [ 89 I8
FEI PR UMY & | Sl SRAC, Sl e 89 Gahx fopd & TRIG i o g, a8
RAE IRYNE | A SA A A BT e LT B, BIS STATBTIARTIV T
g, BIg famrar wrd 81 & o AITRIUR 81 R =e] | 3151 89 $oider o dd
R T | Aol SfId & B H I9d 4 Bl @ & [ol¢ 89ART BIS T<T 3MEH,
TSI oftex T8l Il | A1 IS Aol € o THRa & dIof 9IS /8 § AR
THR BT IS SHT THR BT & | THA | HH AR ASE P a1 78]
Forlt | I THRT Te 81 TG, Heelam™ 81 ST, IRTHA BT STl
et SITQA SR &9 <@d & | BHR UTH BT 8, JMETGIYAR F FIT 8HR
B fAex A18d I8 91d 969 & el a@ fha fRPBaRT1 Haed gY
&, ol fobe @l &1 el 2 @A d Ja9 8, BT gl arell, sueiiie
R dTell ToiRial | gaTd 7TEl 8 | 31} 89R defed & A fAfvex WTed
q Pel | {5 89 g8 SRR Saara™y BRI ga-l Brg- el
3G foh g8t Wi JoIRA dadx (el S | §ART 81 I8 © % H U
JATEHY, STl 3 g, 20 el DR SeldRI Siid ST § ddifh R [ dgabarst
R SR [ & | A1 g8 P! SIS o B ATY? T4 AP 3MID
HHTS BT I8 HIR &, Ta18] bl A el amae! ? ool s a8 g o
HSIRH BI Gl el el | Toilalierd 81 SQ | aRA1 3R i & 3fiR
ASTH o &H THH RIIRI Afeigdl 9 0% SoHR 39
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THRT WX S[H BT BAl-PHT BRAT AT A1 4 819 AR A18d I oI
FHE 6 a1 79 U W IS W SR & oIy W &) 9ahd © 8iR
ITD! B I1h, FATE & 7SR AU BHSAT AT DI ATbIE DR Fabel &2 FIT
& 3P oY BIS el TR GBI 941 \ehal &7 AT &4 gfrell ik 79 o)
IR H I=I & 10-40-50 I=d B 1d H ITD] ATS! Igd A8 a bR il
DI ATl b I @ BT VAT $B SIS BR Ahdl o7 FI1 89 o9 [UoS!
SRR o foT To[h e &1 HIs TILTS HIITH Ioll Aohdl &7 T 84 ofs RBIRA
PR Gl © [ Sl ]ISl /IET $ AIBdTST & S9! IS fet? 50 A1t deb
B9 I8 el B U | WYV 89 9gd Y | AT 511 fohg 3fiR Biflrer &1 Aie
AT A ITBT UT 9 B | AfpT AT ) T U &l WX Fhal © |

3MTINg &1 fAfex dres, I8l w1 M & A1.dh.ems. 3 e
PRI ST | G BRI BRAT G {H 59 3aN & Rbre 0t $& s+
MR & 2 | e ot fdeng. SRS g8, g9en gaim ge Y |
gdT 2 ISt W R AN ALAISME. P IA R ITE | RT ST IR H 3717
A ?

TART IE BT & [ U A& Bl cAdbs! g1+ dTell 3TSH! [l Siret #
3R S AR BIfPBH, B 3R BIST IAD] TS o1 IR & | IqDT 9T 1
27 IR AT R T G AT T | SEDI UHS T8l Y B | I8 AR FaweH
# g 2 | el @ d8 Raved Sl fasTell @t a9 wiehe e ga faam sk
I R el 81 TR ? 31 31T BEl fb ybsi AR g8 qdsl Sy | febe
ST DT BT TR e ST 1T & SafP S AR Feod 8 I8 82 a1 BT
U B2 & | ) SooaaR AeHl & gor & fofg qoresr 78] wel 8 |l
AR RICH BI AUBT @ TSI | I8 ABAN Bl a1 & P RIg-TRaTd 1R
AR Y U | BRI H Shx ISP TG | 89 §HA B Bl 941, 84 fo1aT
BT B W &P T8l 2 99 db 8H o< [EgI! Pl AN 7 ¢ 97 % 98 39
qob H HEPSl &, SUBT BR HEPSl 8, SAD! A[elG HePS ©, SHD! SIaTS
HEH & AR SHD! T HEHST & | §o] SIS b A1 H wegwad ATedl g

SHRI GOPALSINH G. SOLANKI (Gujarat)): Sir, I also felt very
anguished on what had happened. Right from Shri Hanumanthappaji, everybody
has been expressing his anguish on these incidents that have taken place. This
incident, of course, is heinous, brutal and condemnable. But this is not the first
such incident that has happened in India. There have been many such incidents.
Whenever we hear of such incidents taking™* place, we
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always express our anguish. But many such incidents have taken place earlier also.
This is not the only incident where people have been scorched to death. In my
town also, in 1980, seven persons were scorched to death. When such incidents
happen, sometimes the Scheduled Castes are affected, sometimes people
belonging to both the communities are affected. Whenever such incidents
happen, we always talk of conducting investigations in a fair manner.
Sometimes judicial inquiries are held. After that, charge-sheets are also sent to
courts. But, how can we prevent such incidents? This has never been thought of.
Our laws are such. I don't say that there are no penal laws in India. There is' the
Indian Penal Code. There is the Prevention of Atrocities Against Scheduled Castes
and Scheduled Tribes Act also.

There is the Protection of Civil Rights Act. There are many penal laws.
But, at the same time, the investigation in which the police is involved or the
investigating authorities are involved, their investigation is not at all believed even
today, as it is believed in the other countries. Therefore, there is a need to amend
the Evidence Act and the Criminal Procedure Code so that the procedure of
conducting the investigation, the investigation which has been conducted by
honest people, or. by honest officers could be believed in the court, the accused
could be convicted and there is no chance of the accused going scot-free.
Therefore. I would like to know whether the Government is thinking amending
the Indian Evidence Act which was framed long before. I would also like to know
whether the Government is thinking in terms of amending the Indian Penal Code
and the Criminal Procedure Code so that proceedings in respect of such heinous
crimes could be conducted, and the accused who have committed such offences
could be punished.

e H3Al (3Tt ATt Pt SrreaTol) : AR SUTHTEDE Sff, TTHR]
& A ORI T H U1 T Id1 81 S § 3R 98 I Aol Hdel IR
f7el 1 g1 Ia A 781 21, g Pt A b FATS § HHAR a1
& Ui BT TIAT & SD IR § I T2 & | IR S 37 e e 7 39
3R T, SFATAHI Sl IHS F18 dlet, IhAT S SHS a8 dlel | I
B3 Ayl TEQRl UR U -3U 1 ¥ fER g fhy | el arrore wed
g, ifp gferd Tl H e &1 31uTd B, TP BRI SHb HUR ST
BN &, Sidf ST Sif 1 §9 914 IR 9 foar {6 79 faqi § #g e
PId 39 BRI 1 Bl Riifp el o1 31wTa B, AT Raifep fRferd g9 o

S 9, d Rifh
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fRrferd 81 e orue AR & Ul FoT 81 U 8, 39T S9F SR, Sh
ERT SAT& Bkl 2 {6 STl Werh SU1GT & | o1 391 R &1 a1d Udhe gs
9 JHIT St 7 RIDT EAR BT HICTA AR AT 81 Ul AT, R I/
Pl fh a8l & gferd ST B 3R A D&l AT foh 87 A ARISHN $9 HROT Il
2 5 wife &7 Y iR it v g% fopan 2, a1 e+ g% fpan 2 |
gafely ARTSHN Bl € | 397 99 911 H§ |edTs & | ol foedt 7 a1 o wat fo
AT A FATST & R & R H AIMEY, TS FHIST DI SRARAAT BT AeTT §
UfT ST &1 YET & 3R BH A HH Sl FART 9 B =T & SHd BRI
IHD! HHE W AR e g9l § S W e 871 8, 96 SR qrdt
WART & B BB AP AT DI DI PN Al IS FAIST D IRALIAT BT
dgur e, RIHT o 81 ARyl #9349 91l &1 gafery i e, wiifes
Igd o<l 959 g8, el 9al g8 iR oW U Hd | Wd ARl A FEl f6
I8 984 B GGG q1d ¢ [ 3rs | 7 A8 Al b, R Afeaig
off, ITa1 foTeT STeft fam T | &) o &7 STl 81 3R I6H o I81 | AR
Y, T SR W AR Y, I U 3N IS &, olfhd qaifh Udh duerd & ufcr
AT B, 1 98 M Hh I gferdl Bl AR S, ALY &1 a1 Sten <=1, I8
Uh Jived g1 |

sHifoy g A & wrr wft 3wt | enRax | Wl &) SN ®ET {6
G fodl o1 81 Dls g oA1S € G & aferd o1 &, wavl &1 &, X8
B1E, BB AT GAAH BT 2 | I8 T 8Id gY I 711 T b fomdt bt
0 a1 ST S df S99 A | deA1 80ft, <ifde ag RoreT Staman S aren
IR FHATS & HHASIR G91 BT & Il ARI Sadcel 39 & IR | 9 ol 8 , I8
TEIT 1R | D! T B Sl JAT 8, I & A1 § 39 Bl Siredr g1 H
IR AT & |1 TET S Fehall 3R 7 & BRI AN HUR A1 I8 3RIT AT
2 % 3R I8 g1 Tad g8 © @1 9% aohed Hl ISR © | I8 HEAT Told T |
IR IH H HRU IE B f6 AN SR W 7aier g 1§t e fsawd fHarar
JAHdT AT, ALY 3191 S RAIE 8 SH P SMYR R, ST SRIIRT H BUAT & S b
YR WR, i HATET Y31 el 8 [ 7w ARPR &b A $9 UBR DI T
P IR ¥ 3R Y AIIT=h wY I F&T § 919 BN dl 7S R IR I8 g9 fh
ST 3TTY] Fo ARBR 7 IR & R JQ9 ARBR 7 G Sl BRI &1, I8
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9 Y T ¥l & | 3G SAFHRI A W AT a1 a1 FHEE B o) o gw
ARPR 7 U TP 19 BT 0 {61 & SR =0 &1 2 | 39 91 BT g3
FHIY GAT | SUHIEE] Heled, S 91 I8t del M b ST A Yol Sy
=Y i@ Hd B XB! &, (el STeal 81 REI €, PI AT B | HEIGY,
319 3 91 Bl WIHR BNl b § TS I8 Fa ¥ &l a1 bel T &, 98 S
P Uga Fhdll §, oifbT HIC TR IR 9 &1 (1077 {1 S8 &1 =1 81 | &),
T STFHRI 31 g3 R A 4ol & b JRa Priare! & 91 W)

The State Government has transferred the Superintendent of Police

of Kolar district. I8 STMeRI I8 q3I ol 8 fb g8l & FguRdse iw
YR BT I8 IR AT § |

He1ed, H a9l 7afel &l gl HRA b qrg 1 g9 91 Bl 7 g b
T HE APoR Woid 72 T IR I BT U 7 81 3R 39 UHRY dt
HCIRI B Gl &4 DI Heldl 8, I8 Pl AHEMGRS a1d 781 & | We
can't evade our responsibility. qvl(t“lcy\%lﬂ Eg IR el B WIfid STareca!
TT TGHE Bl Bl, olfdh aR-3ATel STaTaael g9 AHel 3 Wl WDR USYes
P/ SYes ¢15d & HeH # b I & 1Y I 7 &, IATER 7 8l I8
BT IR B W T | I8 AR ol U8 e HT GaTel 21 & | 9 BRI Th
Agqul G Sl ggATd Sff | 6T, § I WieR HRa g | H dredr §
5 g ga #3 & TWR W AT IE A b TR R UH AT SR F
g w331 A1 I8 #3139 U vy R =R a1 & forg smfa faan
Y AR Usyes BRT/USTes ¢I5d & HUR Ri JAMER 8l 7 o,
I BIIE & | I W4 H 39 91d &1 WY FReor w31 {6 5 deie | Sl g1
A BT VI TY g E, SH A IS U-Bled & JA1 AT IS S 91 g8
3R o @1 89 =l PR X €, SU H BT b1 bl [T & 7 It is the
executive authority which had to act. IR ST EIOAI?‘»L HH I T TR ?%, gz
U A 914 ©, offhd g Sl TR JolTidl SAH 39 a1 &1 W 89 f[aaR
B {6 1 BT H Wl BIS JU-BIcd © 91, Bls BiAAT & a7 o1 &1 gfT
B! MY ? § e § [ I8 S G el 8IT, I8 TRl U YR 4 g4l
Wﬁwgwﬁ"ﬂ [Tt would be, in a way, something good that has come

out of this very ugly ghastly incident which should not happen again, afrc
IR IR & IR B fh 59 YR &1 geATd R AT 8 |
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ST NI <1 HET | 9 H ¥ U 91 31 9gd Ascayul ol Hifh I &1
Jeelkg Hel g9l &l g3 SR ¥ 81 o7 | 3R I8 914 9el & (4 99 °gel &
15 ggf W R gferd w91 & IRIR A, I 99 79 Bled? Iol MY &, Al I8
Tgd 1R 919 & 3R S I § U2l ARBR BT &1 JAHT Bl iR I
g b S7b gaiy & forg, d a1foRy g+ g # o1 SfiY, 9 foly Siew &
STeg yae o | I8 Ty w5 9 Uee TRER & didd 8 | Ig SIHHRI 379
AM AL |

SFBIRAT T AT AN = g1 AR 1 &1 b H9 3uep! g fos
H 9 YR P! STMGRT el § Fbdl AT, B §Y Wl 81 o Fobdl AT Hiifd
HATGT BT T BRAT T | S SHS 31 B T8l FeA1 2 |

# TRI% —Sg-dF NG : I AN, S HRIG gU E, W gU E BRI 9,
I A BT VIS 98T B & (ol &1 PO da Tl P [oTg 39 g8 TIRI%
o SITgAT?

il ST T ITSATUN : MTIHT GSTd © AT Y31 WA $AH Dls AU
& TOR A | wwera g 6 59 d1el H aR Wi oY, fhdt 7 amfar
# gema ot far o {5 I8t 9 va WiEaT &1 g S, A 98 SATaT 31<eT 8T
HIf TR 9T $9 A H I © P AT F=lg PR H 37371
uIfcat €, Tael SRBRI H TelT-37el Il & ...(aem)...

2 TP [ TG : 4T b wY H e, VS U B AR |

3t AT 0T STSATON : AP G H A H G, S B bE
JHATg |

sit ARSI 3T ¢ SUFHTEE Sil, {31 U a1d HAT Sff &b &9 H
AT B R ST YR AR BT AR go @t a1d @ § 11991 H
AT BT A T HATd §RT 81 gelTl 7 o7 IR I 3R a7l &
[IY-[1Y I AR gan o1 {6 VReeMel Fefae, Badl AR & AFTAl Bl
T % forg, I5a TRER el # Ry B | 39 71T J dl Big wIhy T8 g8
| 431 ST SThRARE 8 3R ™A &1 RUIC & aA1ide 38 TRBR 7 i
RoTett 3 T wolaex Ry g, o1 I9@ Wt Reg gl & a=ter | fahan
Y | fred g w41 & G 3 dRaTs Sl 9w gY 394 ol (i fog
Y IHPT Bl AP ST 8T, T8 ¥l =T Y |
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IorTeae (St Qe Agdadh - IS § A9 g fb ger 8 8k B
AT St 7 daT o7 fo S TR € o0 IRBRT & 3R S SR g IRPR
® 8, a1 & FAaRTel § qRIF 379 & YR TR I Sl WRPeR Fabrel T 8,
ITP YR W 39 R fIaR-fawet 89 | ...(=@em)... 1 think we have had

enough discussion. ...(Interruptions)... There will be other occasions when
these general questions can be raised.

it AT U« SUFHTEe Sit, Srl-art ' HA S 7 9aran, 3!
el el € f6 a8l & S gfew onfhaR §919 9, ST 98l |
RITFTRYT G &7 77 8 | A-7 31t T 7 31a VT 2 o dlg R drs Uit
T "edl @ Al SHTRYT BT a8l I SI®R IR A1 S 8 | H I8 drear g
5 o R 39! el & 3R R sroeh Re1e R Sta & 7121 fwig,
P HUR GRATS B AIBY, S T8l BT | I8 g HAAT il &1 H I |

IuauTeas (31 ELTA. Tgdal) I8 37l WOl Bl ® | 99 S AR

1 9gd Al 8, ST WRBRI Bl I8 W Bl A1 8 [ U Al 3 AT IS
B TR , oifh 319 ST & o 394 B1h! Bt =a 8idl © |
The House stands adjourned till 11.00 A.M. tomorrow.

The House then adjourned at twenty-three minutes past seven of the clock till
eleven of the clock on Thursday, the 16th March, 2000.
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